IN THE CENITRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAU
“ xR B
Allahabaa ; Leted this 7th day nof November, 1997
contempt pelilion No, 3190y of 1993
In
wriginal Application No, ;003 of (992
pigtrict . allanabagd
CORAM,
Hontble kr, Justice B,C, Saksena, V,u,
Hont'ble Wr, . S. Eaweda, A, M
smt, Usha Garg widow of
ghrl Udai fprakash Garg

Resident of staff Quagiers'f%pe.llula,
Jayantipur sulem Serai, Allahabad,

(By Sri KML Hajela, advocgale)
o o » ohpplicant
Versus

1s sri gK Chawala,
Chief Engineer North zone,
AK puram, New elhi.}jo066

2. sri Bu Karana, Lhief Engineer
Food zone, 6 Central public iorks,iepariment,
Krishi Bhawan, New welhi- 110001,

3. V,K, Bliswas, Execulive kngineer,
Allahabad, Central Circle,
Central public works Lepartment,
84}, Jniversily Road, Allahabad-210002

4q Sri ghallendra gharma,
Executlve Engineer, Allahabad,
Central wivision,
Central public works wepartment,
76, Lockerganj, Allahabad,

(By s$ri NB singh, advccale)

. . Aespondents

when the case was called oul, none regponded  on

behalf of the applicant, e have heard shri NB singh,

\



Q‘_‘ :

- 2 -
Terau-%g‘

counsel for the resgonuents and have peen taxen & the
pleadings on recordfi;rough Lhe SCA, 'the regpongents had

indicated ihat in complignce of the order of the lribunal

the payment of Hs,],18,8ll/- was made Lo the applicant on

4—&&-1995 and cogy of the receipt was also annexed

with the sCA, [he apgplicant in the SRA filed in reply
Lhereto has notl dispated the receipt of the said amount but
has téxen the plea thst payment hgs been éade with delay,
Since the compiiéhce hss alfeédy‘been made as per Llhe
directions given in the arger passed in the UA, the contempt

proceedings are dropped and the nolices issued are

hi Bk

sember, (A) - vice Chairman

discharged,



